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CBNTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BBNCH
, #* * #
Allahgbad : Dated this j4th day of July, 2000
Original Applic tion No,§34 of 1997
pistrict : Varanasi
CORAM
Hontple Mr, Justice RRK Trivedi, V,C.
Hontple Mr, S. Dayal, AM.
G.N, sharma, son of I,N, sharma,
R/o village & Post Jakhini,
Dl strictaVaranasi,
(sri OP Gupta, Advocate)
e « o+ oApplicantl
Ve€rsus

le Genmeral Ma%ager (F) D.LJ,
Varafasi,

2% Union of India_ through secretary, .
Minis of Rallways, GOverament of India,
New pelhi,

(sti Amit sthalekar, Advocate)

o o« o Respondentsg

ORDER (O r a’l)
By Homtple Mr, Justice RRK Trivedi,k ¥.C,

This application has beed filed seeking relief

that the respongents may be directed to grant proforma

seniority to the gpplicant as semior Clekw,e,f,

l=2=1988 aRd alsO make proforma fixatiom of arresrs

of pay which became due to the applicgdt by virtue

of proforma fixatiom of pay, The leagrned counsel
have agreed that in view of the judgement of the
Hontple supreme Court in the cagse of ARuradha

Mukherjee, the applicgat is mly entitled for
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f&iatlon ef profern sen%eri—*-y w:Lth effect from the date
of appdintment as Junjor cierk ahd shall pe entitled
for actual paymemt when ,\took charge as senior Clerk,
This position has beem clarified imn Para 4(B) of the
SCA filed by sri Manoj Pande, Dy, chief Personnel

Officer, which reads as under ;-

"(B) All servimg Graduate Clerks who were appq'mted
Yeom™
as such af ter 01-10-1980 ahd have subsequently being
~appointed as sr, Clerk o peiRg qualifying limited
vepartmental Competitive Examination, will not pe

eligible for any proforma fixation w, e, f, 0)-10-1980

but fram their appointment as a Clerk and actual payment

from the date they took the charge of the post of
sr, Clerk,®

2, Leagrned coungel for the applicant on the basis
of the orger dated 5-2-1987 (ARnexure.12 to the (h)
has submitted that his date of appoiniment as Jumior
Glerk is 12-1-1987 atd his profam fl,g;uo:ik"dfﬁseé;mty
should be from the aforesaid date,

3. The OA is disposed of fimally in terms of

Para 4(B) of the sCA, There shall be mo order as to

COs ts.

Member (A) Vice Chairman



